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(a) 

 

 

how many employees were engaged in the 108 

and 102 Ambulance services; provide total list 

with addresses of the employees engaged with 

date of employment, designation, place of 

duty, wages, hours of duty, date on which 

salary to be paid and any other terms and 

conditions of employment, mode of payment 

of wages, whether any disciplinary action 

against any employee was initiated, any 

dispute raised against the disciplinary action 

and the result of the dispute; 

 

 

 

 

 

 

(a) , (b) & (c) 

    The information is laid 

on the table of the House. 

 

 

 

(b) 

 

 

what was the agreement made with GVK-

EMRI; provide a copy of the agreement or 

agreements made during the period of its 

engagement along with any and every court 

orders made suo-motto or through writ 

petition, appeal or through dispute or any other 

mode during the period the company was 

engaged; and 

 

 

 

(c) 

 

has the principal employer abided by the court 

orders made from time to time; what steps has 

the Government taken to implement the order 

made in Para 44 made by the competent Court 

under the Minimum wages Act, Shimla, 

District Shimla, HP decided on 30.01.2021 and 

after the disengagement of the establishment to 

provide the Ambulance services of 108 and 

102 has full and final settlement been made 

with the employees; copy of the same may be 

provided along with the gratuity due to the 

workers? 

 



Reply to Starred Assembly Question No.5116 asked by Sh. Rakesh 

Singha (Theog) & Sh. Satpal Singh Raizada(Una):- 

 
 

(a) The services of 2337 were engaged in the NAS-108 and JSSK-102 by the 

GVK-EMRI company from 2013 onwards on different dates. The detail of 

employees with addresses and other information is at Annexure-A. 

 

(b) Copy of agreement or agreements made with GVK-EMRI during the 

period of its engagement is at Annexure-B and the copies of Honôble 

Court orderôs are at Annexure-C. 

 

(c) As per the certificate of the registration issued to the GVK-EMRI for 

carrying out the emergency services with respect to the National 

Ambulance Service-108 pursuant to the MoU dated 9-7-2010 by the Labor 

Department, the Principal Employer is M/S GVK-EMRI itself. Orders in 

Para-44 made by the competent Court under the Minimum wages Act,  

decided on 30.01.2021, are to be implemented by  GVK- EMRI being 

respondent No.1 but they have  challenged this Judgment in the Honôble 

High Court of HP vide CWP No. 2094/2021 which is still sub-judice. 

Department as a respondent has filed reply in the Honôble High court. As 

regards for full and final settlement of dues to  its employees the GVK-

EMRI intimated that issue is being done gradually for its 1000 employees 

and Gratuity of the employees of GVK- EMRI ,shall be  payable vide LIC 

Policy Nos. 345436 & 109000257. 

 

 

 

 

 

                                                                                           

  



                                                                                                              Annexure-A

 
 

 

 

 

 

 

 

 

 

 



 

              

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


